CENTRAL ADMINISTRATIVE TRIEUNAL

e e JAIPUOR BENCH : JAIPUR.....

Dake of Order : 15.04.2004

OA No.2

>

/2000,

"Hanuman Prasad Sharma & ‘-~ Lateshri PRamesh <Thandra

charma, aged about 52 years, r’/o Reengus Distt.
Sikar at present working as Senior  Section
Supervieor, 0Office of T.D.M., Rewari (Haryana).

... Applicant.

v e r s u s

|

1. Union of India, through Secretary to Government
_~f India, Ministry of Communicaticns, Department of
,Telecommunications, New Delhi. -

2. The Director General, Department.

of Telecommunication,  Geovernment of India, HNew
Delhi.

3. Chief Gen2ral Manager, Telecommunication,
Rajasthan Zircle, Jaipur.

4. Principal General Manajer, Telecom District,
Jaipur. '

Mr.
Mr.
Mr.
Mr.

L
-
{fn.

... Respondents.

y

Surendra 3ingh Proxy counsel for

M. &. Gupta, counsel for the applicant.
Vijay Singh, proxy counsel for

Phanwar Bagri counsel for the respondents.

O3 No.110/72000.

¢

Q. P. Agrawal Z/n Shri BPanwari Lal by rcast Agrawal
aged about 55 years, resident of A-43%, Malviya
Nagar, Jaipur-17, presenktly working in the office

‘of the General Manager, Telecom Distt. Jaipur.

... Applicant.

v ersus

l. Union of India, through the Sécretary to the.

Govt. of India, Department «<f Telecommunication
Sanchar Rhawan, New Delhi. '
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2. Chief General Managei, Telecom,
RajasthanCircle, Jaipur-A2.

3. General Manager, Telecom Distt. Jaipur-10.

.»+. Respondents.
Mr. P. N. Jatti counsel for the applicant.
Mr. HN.C. Gonyal counsel for the respondent NO.1t03.
Mr. Surendra Singh Proxy counsel for
Mr. M. S. Gupta ccunsel for respondent NO.4.

OA NO.237/2000.

Sampat Ram Laddha, son of Zfhri Ram Pal Laddha,
aged it years, resident of Omarter NOQ.17,
Telephone Ceolony,  PRapu MNagar, Philwara, Senior
Telephone Operating Assistant (P), PRhilwara.

... Applicant.

v ersus

retary to the

1. Union of India through the 3e
A Telecom, New

Government of India, Department o
Delhi. -

h Tl

2. rhief fGeneral HManager Telecom, Rajasthan
Circle, Jaipur. '

3. The Director (Examination), Departmedt of
Telecom, Dak Bhawan, New Delhi. |

4. Assistant Director (Recruitment), Department of

Telecom, Rajasthan Circle, Jaipur.
-+ Respondents.

Mr. P. N. Jatti counsel for the applicant.
Mr. Vijay Singh proxy counsel for

Mr. Bhanwar Bagri counsel for the respondents. 2

COA No.582/2001.

Hoor Ahamad S/0 &hri llecr Mchamad by cast

Mohcmadan aged about 55 years, resident of H.

MO.2, behind Akash wani Coloay, Eota, presently

working ‘as S$.D.0.T. Bonli District, Sawaimadhopur.
' ... Applicant.

Vv ersus

"1.7"Unionof India through "the Sedietary to the
Govt. of India, 3ecretary to the Govt. of India,

Department of Telecom,Sanchar BPhawan HNew Delhi.
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2. Chairman PBharat Eanchar MNigam Ltd. Sanchar
Bhawan, New Delhi. ‘

2. Chief General Manager, Telezcom, Rajasthan
Circle, Jaipur-8. :

4. Telecom District Manager, Sawaimadhopur.

G.%. Gupta, S.D.E. Hindoli, /0 D.E.T. BRonondi

Raj.)

e~ N

... Respondents.

Mr. P. N. Jatti couasel for the applicant.

Mr. B. N. Bandu counsel for respondent HO. 1 tosg

None for respondent No.5.

OA No.275/2002Z,
FKanhaiya Lal PRaghela, £&/o0 G&hri Frishna Lal
RPaghela, aged 42 years, resident <~f PRajrajpura,
Bhilwara, Senior Telerhone Operating Assistant
(P), G.M.T.D. Bhilwara. ‘

... Applicant.

Vversus

l. Unicn of India through the =Secretary to the
Government of India, Pepartment of Telecom,

_Ministry of Communiaticn, NWew Delhi.

2. Chief General Manager, BE.S.N.L. Rajasthan
Circle, Jaipur.

2. The Director (Examinaticll), R.S.H.L. Dak
Bhawan, New Delhi.

4., Aggistant Director (Recruitment), B.S.N.L.,
Rajasthan Circle, Jaipur.

e ReSpOndentS.
Mr. Buneet PBhatty proxy counsl for

Mr. S. K. Jain counsel for the applicant.
Mr. Tej Prakash Sharma counsel for respondents.

. OA No.418/2002.

Mcol Chand 270 Shri Bhorri Lal by cast verma aged
about €1 yeas, resident of 77141, Tikkiwalon Ea
‘Mohalla Sanganer, Jaipur, presently retired from

“~the office” of “theé Principal ~General ~Manager
" Telecom District, Jaipur-10,

cee Applicant.
vVversus

l. Union of India, through the BSecretary to- the
Goverriment cof India, Department of Telecom sanchar
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‘Bhawan, New Delhi.

2. Caief General Manager, Telecom, Rajasthén
Circle, Jaipur-8. '

3. Principal General Manager, Telecom, Jaipur
District,Jaipur-10.

... Respondents.

Mr. P. N. Jatti counsel for the applicant.
Mr. Te ] Prakash Zharma counsgel for the
respondents. oo T e e

OA Wo. 42572002,

O, P. Sharma s/c Shri Atma PRam Ji Sharma, at
present working as 3Senior Telephone Supervisor
(staff MNo.3T-1,/3226) Office of Sub-Divisional
nfficer, Telephcnez, Phulera, R/~ 3aggi Wala Ki

Gali Sambharka Dist. Jaipur. ' éa

.-« Applicant.
versus
1. Union of India throngh Secretary to Government

of India, Ministry of Communication, Depariment
nf Telecomminications, New D2lhi.

- 2.-Zhairman cum- Managing -Director,. Bharat Sanchar
‘Migam Ltd., 20, Ashaka Road, New Delhi.

3. The Principal - General Manager, Telecom
District, Jaipur (Bharat Sanchar Wigam Ltd.),
Jaipur. '

4, The Divisional Enginees, Phones (Admn.) Office
of  Principal GeneralManager, Telecom. District

Jaipur, (Bharat Sanchar Nigam Ltd,) Jaipur. N

... Respondents.

Mr. Surendra Singh proxy counsel for

Mr. M. S. Gupta counsel for the applicant.

Mr. Tej Frakash Sharma counsgel for the
respondents.

DA No.426,/2002.,

’

2. N. &harma £/¢ Shri Ral Makund Ji Sharma since
retired as Senicr Telephone Zupervisor, (Staff

" No.3T-1/081%) COffice of Sub-Divisional Engineer,

FRE &G (BEx.) JF r/ /oVillage Lalchandpura P.0.
Niwaru via Jhotwara Distt. Jaipur.

o ... Applicant.



versus
1
1. Union of India through fecretary to Government

of India, Ministry of Communication, Department of
Telecommunications, New Delhi..

2. Chairman-cum-Managing Director, PBharat Sanchar
Migam Ltd., 20, Ashoka Road, MNew Delhi.

....3.___The Principal _ General _ Mapager, . Teleconm
Disgtrict, Jaipur (Phaat Sanchar MNigam Ltd.)
Jaipar.

4. Divisicnal Engineer Phones (Admn.) @0  The
Principal . General Manager, Telecom, District
(Bharat Sanchar Nigam Ltd.) Jaipur.

... Respondents.

"Mr. Surendra, Singh proxy counsel for
Mr. Man Singh Gupta counsel for applicant.
Mr. Tej Prakash Sharma c<nunsel for respondents.

9., OA Mo.427/2002.
. Gokul Chand Gupta S/n Late Zhri Makhan Lalscupta,
" B/c Plot No.52, Gaupta Garden, Govind Nagar West-
II, Amer Rocad, Jaipur Since retired as 3r. Section
Superviscr (0) O/0 P.3.T.M.D., Jaipur.

e Applicanb.
versaias

[l;_Unioh“Qf India throngh 3ecretary to Government

of India, Ministry of Comminicatic, Department of
*Telecommunications,; New Delhi.

2. Chairman-cum-Managing Director, Bharat Sanchar
MNigam Ltd., 20, Ashoka Rcad, MHew Delhi.

3. The Principal General Manager, Telecom

District, Jaipur( Pharat Sanchar HNigam Ltd.)
Jaipur.
: : "e.. Respondents.
Mr. Surendra Singh proxy counsel for

Mr. M. S. Gupta counsel for applicant.

‘Mr. Tej Prakash Sharma enters app2arance on behalf
of Mr. B. N. Zandn counsel for respondents.

10. OA No.1858/2003.

e ce-R -0 r-Verma S ‘o ‘Fanamal Verma aged about 55 years,

resident of RBR-57, Krishi llagar, Tarcon Ki Kut, Tonk
Road, Jaipur and working as Divisicnal Engineer
(Transmission), Office of Telecom District
Manager, Tonk (Raj.). : '

"«ss Applicant.

v e r s us
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l. Uninon of India through the GSecretary to the
Govt. of India, Department of Telecommunications,
Ministry ofCommunications, New Delhi. 110 001.

2. Chief General Manager, TEl2communications,
RajasthanCircle, Jaipur 302008, :

SV

3. V. K. Seth Asstt. Directer (Tech.) ©O/o
the Secretary, Department cf Telecommunications,
Sanchar Bhawan, New D2lhi. 110 001, ’

... Reapondents.

‘Mr. P. N. Jatti counsel for the applicant.
Mr. MNeeraj Ratra counsel for the respondents.

11. OA No.201/2003.

1. Girdhari Lal Chouhan £/ &Shri BhuraDas, aged
abont: 47 years, presently posted as Zr.ToA (P) %5
SDE Jhotwara, O/o PGMTD, Jaipur. A <-

2. Fanhaiya Lal Z£/0 Zhri Ram Dev Aged about 47
years, presently posted as Sr. T2A (F), AOQTR ()
O.0 PGMTD Jaipur.

3. Teemaram &/0 %hri Hindu Ram,aged about 47
years, [preseni:ly posted as Sr. TOA (F) O/0
GMTD,Udaipur.

4. Shri B. L.Raigar, &.o Udai Lal, aged about 34

years, presently posted as Sr. T0A (F), ©/c GMTD,
- Jaipurs — D N b A P

%. Ram MNaayan Fhatik & ¢ fhri ¢Chhagan Lal, aged

ahzut 47 years presently poated as Sr. ToOA (P) O/0

Deputy G. M. (T.P.), Jaipur.

... Applicants.

versus

1. The TUnicn of India through its Secretary
Department of Teleccmmunication, Govi. of India,

Sanchar Phawan, Sanzad Marg, Wew Delhi.

2. Bharat Sanchar Nigam Limited through its
Chairman-cum-Managing Pirextor, Jaipur.

3. Chief General Manager, Rajasthan
Telecommunicatinn Circle, Jaipur.

.. Respondents.

- Mr.- Vijay Singh counsel for the applicants.
Mr. Neeraj PRatra counsel for the respondents.
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12, OA BOL.2E2,72003,
Hari Ram Gupta s‘o Fhri Nanak Ram Gupta,
aged akout 29 vyears, R,¢ E-8, Madhuban
Cnlony, Teonk Reoad, Jaipur.

... Applicant.

versus
1. The Union. of India through its
SecretaryDepartment ofTelecommunication, Govi. of
India, Sanchar Phaan, Sansad Marg, llew Delhi.

2. Bharat BSanchar HNIgam Limited  through its

e - £Lhairman-cum-Managing Director, -Jaipur.

3. Chief General Manager, Rajasthan
- Telcommunication Circle, Jaipur.

... Respondents.

Mr. Vijay Singh counsel for ihe applicant.
" Mr. Neeraj Batra counsel for the respondents.

12.0A Hao. 28872003, ‘

L;.Goknl chand Gupta, 8’4 Lake Z2h. Makhan LalcGupta,
R/c Plct NO.52, Gupta Garden, Govind Nagar, West-
II, Amer Rnad, Jaipurfince, rstired as &r. SEction

Supervisor (0) O/0 P.G.T.M.D., Jaipur.
... Applicant.

LLversus L.

"1. Union of India through 3ecrtary teo Government
of India, Ministry of Communicationsz, Department
of Telecommunications, New Delhi.

2. Chairman-cum-Managinjy Director, Bharat =Zanchar
Nigam Ltd.,20, Ashcka Road, llew Delhi.

3. The Principal General Manager, Telecomm.
' District, Jaipur (Bharat GSanchar Nigam Ltd.),
- Jaipur. ' N

.+« Respondents.

Mr. Surendra Singh counsel for the applicant.




14, OA No. 47/2004..

R. D. Maheshwari aged @0 years, 53/o5 Late &h.-
Gopinath Ji Maheshwari ®/n 41, Indra Coloay,
Qanipark Jaipuar 302001,

... Applicant.
versus .

1. Union of India throagh Secretary  to the
GSovernment of India, Ministry . of
Telecommunication, Deparcmeat of
Telacommunication, New Delhi. .

.. 2. Chairman cum Managing Director, P.S.M.L. MNew
Delhi. ' '
2. Chief Gea2zral manajer, Telecom (Reaj) Circle,
Sardar Patel Marg, Jaipur.

4. P. General manager, Telecom Depkt., M.I. RQ&@}
Jaipur. —~

5. Divisicnal Engineer Circle Telecom Store
Depot, Baria House, Jaiphur-6.

... Respondents.

Mr. 3arendra Singh proxy counsel for
Mr. M. S. Gupta counsel for the respandents.

CORAM

Hon'ble Mv. J. K. Kaushik, Judicial Memher.
_Hon'ble Mr, M. K. Misra, Administrative Memker.

: O R DER (ORAL) :

The applicants named above, have filed their
individnal Original Applications under Sectiion 19 ﬁﬁﬂ
the Administrative Tribunals Act, 19225, All thé*
applicants have been absorbed in B.S.N.L. and a
COMmmon questionkf jurisdiction of the Tribunal is
invelvad, thus they are heing dezided by this common

order.

2. We have heard the learned <ccounsel for the
parties in the aforesaid cases and have earnestly

considered the pleadings and recoisda of cases.

2. The applicants in all those O0As have been

absosrbed. in e.23.U.L. with effect from 0l.10.2000.
3.1.L. is a Government Company and no aotification
under Section 14(2) of the A.T. Actk 1925 has so far
*

been issaed so aza to vest thia Tribunal with the



jurisdictinon to entertain grievances relating to the
service matters of B.S.M.L. employe2s. Our attention

was drawn to FPara 20 and 2@ of the judgement dated

e 24..3.2004 passed -by Full Bench of-Tribunal at "Jaipur

Behch in case of Shri B. N. Sharma vs. '‘Union of India

& Ors., NA No.d401-7°2002, in which one of us (Mr. J.K.
Kaushik,J.M.) wa3 a party o jidgement. It has been
submitted that controvery stands sectled and does not
remain res-inteqgra. The contents of aforesaid paras

are repraduced as andesr :-

20. From the aforesaid, it is clear that even
if BSNL is a government company, necesarily
there has to 'be a notification issued unier
sub-section (2) to Zecktion 14 before this
Tribunal will have jurisdiction to d=2al with
these matters. This is obvicus from the plain
reading of  the provisicnof Secticon 14 of the
Act. Sub-s2ction (3) to Saction 14 makes it

clear that this Tribianal shall have
jurisdiction, pow¥ers and authoritgin relation
e _.to  _recruitment - and - matters. '-concerning

~recruitment of all employees appointed to any
service oc¢ post in connection with the affairs
of the local or other authorities on and from

the date specified in the natification issued .

under sub-section (2), which we have reproduced
above. When notification under Sub-gecticon ()
ig issued, =such 1laocal or other aukhorities
would b2 amenable to the jurisdicticn of this
Tribunal. Admittedly till date, o such
notification has heen issaed and in the face of
the aforesaid, it must be held thai: this
Tribunal does not have jurisdiction to
entertain the applicatioans pertaining to the
applicants who are absorbed oa the permanent
strength of the BS3NL.

22, Razsulftantly, we answer th2 controverssy, as
already referred to above, holding that in
cases in which the employees had b=2en absorbed
parmaneatly with the B3NL, the Central
Administrative Tribunal has no jurisdiction io
adjudicate upon their service matters till a

T Taetification under sub-section (2) to Section
.14 is issu24."

4. The mere pernsal of aforesaild finding of Full
Bench in B. N. sharma's case supra, leads us to an
inescapable <conclusicon thak the Tribunal does not

have any Jjurisdiction in respect of the service
matter of applicanta in these OAs. T™hus the samne

cannot be entertained on merits.
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5. In the premises, we held that the driginal
Applications e, 26 2000, 11072000, 37,2000,

Ben /2001, TTI7S ro0x, 4177002, d28 i00%, 41672002,
45?32002, 188 /2003, 20172003, 283720032, 22872002 &
47 /2004 cannot be entertained by this Trikbunal for
want of jurisdictizn’ and the =3ame 2tand dismiszed
accordingly. It is scafcely necasasary to ﬁxahﬂ:'\qi\-
that fhis order shall not preclude the applicants to
appreoach the appropfiat@ forum for redrescal of their

greivancag, as may b2 available to them. o costs.

G. In case any sperific wriktten ragquest is made on
behalf of any applicant(s), the Registry <hall return
the aoriginal copy of paper bhook alongwith fﬁ&

»

annexura2s ko them in aczordance with rules.

el e e ___..4- [, RPN — - e J— . R
MEMBER (A) ~ ' MEMBER (J)
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